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PART F.-APPEALS IN SECURITY CASES. 

 
 The proviso to section 406 of the Code of Criminal 
Procedure under which the State Government was 
authorised to direct that appeals from orders passed by 
Magistrates under section 118 shall lie to the District 
Magistrates and not to the Court of Sessions has been 

omitted by Act No. 26 of 1955. 
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